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Order, order. 

My present rear.lon remains the 
same. I cannot sit in a judgement and 
say that this rule is repugnent to the 
rules that are already here. 

Shrl Harl Vlllbnu Kamath: We follow 
our rules and not the President's. 

Mr. Speaker: I do not see any con-
flict. The President has made these 
rules in co,,",ultation with the Spea-
ker and the Cha irman of the Rajya 
Sabha. They must have been consult-
ed at that moment. Therefore, their 
agreement i. also there-maybe, 1 
do not know; it was not I who was 
consulted; the consultation had tak"n 
place and all of them had agreed that 
this rule should be there. Now that 
rule is there. It is In accordance 
with the rule that this report hoo 
been made and information ~i en to 
the member.. The Bill has been 
laid in the House. Now if "ome one 
contends that  that rule contravenes 
or i. in conflict with any or the rules 
of the House, then I do not think-
my predecessor has given his consent 
81so-I can declare It as invalid. 

Sbrl Barl VlshDu Kamath: Afle .. 
hearing the words of wisdom that 
have fallen from yoor lips, Sir ... 
("!nte'ruption) . 

Mr. Speaker: When he is contend-
ing my wisdom. he cannot say thRt. 
That rather look. awkward. Give 
me credit for wisdom alld then .... 
C1nterruption J. 

Sbrl Bart VIa'Iuua Kamatb: Wisdom 
may not always be Infallible. Now, 
may I request in all humility and in 
all eamestn.... I.hat, whatever might 
have happened in the last three 
months or even earlier. the Question 
.hould be taken up for the future. 
After all, the President is only a 
titular het&d of State, and it I. the 
Parliament whiCh is supreme. I Deed 
not impress this fact on. you. Kindly 

take up this matter with the Presi-
dent to a&certain as to why. how and 
when. this conftictinl rule, this re-
pugnant rule, was made by the Pre.i-
dent. I think the rule wUl have to· 
be amended. 

Mr. Speaker: Mr. Mathur wanted 
to say something. 

Sbrl Barilla Chandra Matbur' 
(Jalore») Mr. Speaker, Sir, I think 
We haVe been. acting according to 
the rules which \ire at present in our 
hands and nobody i. objecting that it 
should not be laid On the Table ot 
the House a. it has been laid down 
now. But a dltllculty has arisen. and 
there is no reaBOn why we should 
not eXRmine thRt. We clearly under. 
otand that the President has made' 
rules in consultation with you .. lid 
the Chairman, RaiYa Sabhs, but 
when a certain thing has been point-
ed out, namely, that the rules lire in 
conflict with the rules that we have 
madt'. We must examine whether our 
rule. should be amended or whether 
the President may be advised tu 
change the rules to brinl them III 
conformity with Our rules rather 
than leavinll the question in • 
vacUUm and waitinl for the malter 
to be taken up by somebody In the 
court of law. I do not think there 
i. any dlftlcu\ty in thia. All Lhat J 
request you ia to examine the pre-
Bent dltllculty and either in consulta 
tion with the Rules Committee we 
amend OUr rules or advise the Pre •• -
dent to examine the matter In con-
sultation with you and the Chalrmaa, 
Rajya Sabha, and change the rul ... 

Mr. Speaker: All right. .hall 
yield. I IIIal\ examine them. 

12.10 lin. 

RIlSIGNA"nON OF MEMBER 

(SHRl NITYANAHD KANUNoo) 

Mr. S ..... :  I have to Inform the 
KOUH that 8hri NitYanaDd Kanuncn, 
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[Mr. Speaker] 

an elected Member of Lak Sabha from 
Cuttack constituency of Orissoa has 
resigned his oe .. t in Lak Sabha with 
elfeet from the afternoon of the 31st 
July, 1965. 

12.13l hrl. 

'BANARAS HINDU UNIVERSITY 
(AMENDMENT) BILL 

(i) REPORT OF JOINT COMMITTEE 

Shri Ba,hunath Sinrh (Varanasil: 
I beg to lay on the Table a copy of the 
Report of the Joint Commi.ttec of the 
Houses on til" Bill further to amend 
the Banaras Hindu University Act, 
1915. 

(ii) EVIDENCJ; CIVEN BEFORE JOINT 

COMMITTEE 

Shri Ralhunath Singh: I beg to lay 
On the Table a copy of the evidence 
given before the Joint Committee of 
the Houses on the Bill further to 
amend the Banaras Hindu University 
Act. 1915. 

12.31 hrs. 

STATEMENT ON SITUATION 
ALONG CEASE-FIRE LINE AND 
ELSEWHERE IN JAMMU AND 
KASHMIR AS WELL AS ALONG 

INDO-PAKISTAN BORDERS 

Mr. Speaker: Now. Shri Y. B. 

·ChavlLll. 
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The Minister of Defence (Shri Y. B. 
Chavan): Sir, I rise to make a stute-
ment ... 

Mr. Speaker: 
statement? 

How lona is thal 

Shrl Y. B. Chavan: It will take 
about 12 minutes or so ... 

Mr. Speaker: I shall let copies of 
the statement distributed to Members. 

Shrl Harlsh Chandra Malhur 
(Jalore): It is an important statement 
and it should be read out. 

Mr. Speaker: It is important real-
ly, but we have already spent so 
much time. 1 shall eet copies of Ihe 
statement distributed to Members. 
h~ copies will be distributed to then •. 

Shrl Y. B. Chavan: But I shall have 
to make one amendment in the .tute-


